w Ap *’15{3"1 ion ag 1““* st the

‘judgment and Order pasnd l:y gﬁ'@_ﬁ_t nal on 2 f_z 1lek

in T.A. No, 15 of 1986 allﬂwing b ﬁ'}:_ha i L]L,
Union of India against the judgment | d
by the court of Munsiff., The scope Ef’

is limited and no error is apparent @‘th ?‘&J o
record, At the outset we heve unable tO finﬂh fﬁf any
error on the face of the record except that 'I'.hi" “‘ ‘
not satisfied with the judgment. The applicant st‘- -=
the case on twO grounds. The first ground was tha'b**a'
working for three years the applicant should be givaﬁ:
quasi permanent status and the second ground is that
having:‘&;ce pronated and appointed as overseer by a |
competant Authority, he could not be reverted by his
seccessOor without affording him an apportunity of |
hearing.

2. In the Review Application the present applicant
(U.O0.I,) clearly states thati‘;rmancnt quasi status
could not be given unless an Order in this behalf was

passed. The same was not passed in the case of i:he
oricinal applicant. The applicant who has now retired
from service was never promoted on the post of Mail
Overseer and it appears that due tO death of p;ljvidu#
inc%bent the applicant was allowed to© work m-the'aa;l.('i". ,
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maintainad for the hﬂ:ﬁn of all -
posts which should be nadq

able."

descregtion in this manner put the ca %
promition cmmittwmother cm&ida e "t:._h

for prﬂmot.im on which the appnint.ing authoz: ei“ﬂ“
acted, and it cannot be said that there was any
violation of the Rules. we d°© not find any error o
the face of the record and accordingly the Elviml |

Application is dismissed.

24th Feb. 1992,Alld.
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